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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:

LUCKNOW BENCH, LUCKNOW.

Original Application No. of 1998.
foa ;

T.A.R.A./C.C.P.NO- ﬁﬁjﬁz};jof 1998,
(97

Date of Decisicn: é_jfﬂ37

(]
/

..Jffot&{K......,............Applicant
K L E— - Advocate fer applicant

Versus
..... ’Cj.t(?y..{:.L$1?;........ Re: pondents
....;1:ai§?%y.olfkamquﬁ\j;.... Advocate for
Respondents

CORAM

Ve—E e

HON'BLE MR, V> <

HON'BLE MR. F /U )V790 0y v,

4

1. Whether reporter of 1local papers -may be
éllowed to see the judgment,

2. To be referred to the reporter or not ?

3. Whether their Lordships wish to see the fair
copy of the Judament?

4. Whether to be cerculated tc other benches ?

Vice chairman/thcmber




CENTRAT, ADNINISTRATIVE TRIBUNAT,, LUCKNOW RENCH
T,UCKNOW
. T4
‘Lucknow this the »4 " 'day of May, 99.
#.A. No. 1911/87(W.P. No. 3545/85)
HON. MR.D.C. VERMA,MEMRER(J)

HON. MR. A.K. MISRA, MEMBER(A)

Ramu aged abhout 24 years, sonof late Sri
Sri Ram, resident of Salig Ram Ka mandir, Nawaiya
Ganesh Ganj, Lucknow.
Petitioner.
None for applicant.
versus
1« Union of India through its Secretary, P&T

Department Civil Secretariat, New Delhi.

2w Director General, Postal Services New
Delhi.

3. Post Master General, Postal Head Quarter,
P.M.G. Office, Tucknow. ~

4. Senior Superintendent, RailwayMail
Services 'O' Division, TLucknow.
Respondents.
By Advocate Dr. Dinesh Chandra.
ORDFER

HON. MR. D.C. VERMA, MEMBER(J)

In this case the applicant has challenged
the notice dated 27.5.85 (Annexure 2 to the 0.A.)
and for a direction to reinstate the applicant on
the post he was serving. A further direction has
been sought to regularise the applicant on a
group D post by virtue of a circular dated
13.10.83 (Anneuxre-1 to the O.A.) with all
service henefits, seniority promotion etc.
2 Initially, the applicant had filed it as
a writ petition WNo. 3545/85 hefore the Tucknow
Bench of Hon. High Court. The writ petition
thereafter was transferred to the Tribunal and

registered as T.A. No. 1911/87.
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34 Rrief facts of the case are that the
applicant was initialy engaged as a casual labour
in the P&T Department as skilled Mazdoor in
existing vacancy. From December 1978 to 27th May
R5, the applicant claims to have worked
continuously without break. The applicant was
paid daily wages as per circular issued in this
respect from time to time. The applicant claims
to have worked for about 1200 days but instead of
regularisation of his services, the applicant was

served with a notice Anneuxre 2 dated 27.5.85 not

to enga%e the applicant, till further orders, -

Hence this 0.A.

a, The respondents's case is that the
applicant was engaged as a casual labhour in
December 1978 for disposal of work of casual and
occasional nature. The applicant was not engaged
against any post or existing vacancy. The
engagement was given to the applicant when the
work was availabhle. The work and conduct of the
applicant was found below satisfactory level. The
applicant had in a drunken state entered forcibly
in the office, forciblly snatched the attendance
register, Rubber stamp etc. and threw them in the
toilet. The applicant also misbehavegﬂliﬂead
Assistant and used abusive and unparliamentary
language. In view thereof, by order dated 4.12.85
it was directed that the name of the applicant be
removed and struck off his name from the 1list of
outsiders. The compliance was made by the orderof
the same date (Annexure R-2) and a copy of the
same was given to the applicant and signature
ohtained.As per the respondents case the
applicant was not engaged thereafter, w.e.f.
5.12.84. A further case of the respondents 1is

that the applicant was only a daily wager and was

not continuously engaged. He was not a skilled

v




e o
labour and was given the work on casual bhasis, as
per the workload and for work of occasional
nature.

55 As none has appeared for the applicant
with the help of learned counsel forthe
respondents, pleadings on record and the
Annexures attached thereto examined in detail.
There 1is nothing on record to show that the
applicant was engaged as skilled labour. There is
no document on record to show that;lé'engagement
of the applicant was against existing vacancy.
Mere recital in the 0.A, that the applicant was a
skilled 1labour, engaged against an existing
vacancy cannot be accepted.

6. The order dated 4.12.84 (Annexure R-2), a
copy of which was given to the applicant, the
applicant was disengaged and direction was given
not to engage him w.e.f. 5.12.84. This order of
disengagement dated 4.12.84 (Annexure =-2) was

never challenged bythe applicant. Fven in this
case, the applicant has not challenged the said
order. Thus, unless the order of disengagement
dated 4.12.84(Annexure R-2) 1is challenged, the
question of re-engagement in the background of
thesaid order would not arise.(Secretary to Govt.
of India and others vs. Shivram Mahadu Gaikwad
(1995 scc(n&S), 1148).

7. Further claim of the applicant is that he
be regularised on Group D post by virtue of the
circular dated 13.10.83.

T s The learned counsel for the respondents,
has on the other hand drawn attention towards the
circular issued by the Department of Posts andhas
submitted that a casual labour who has put in 240
days in a year, in last two years, becomes

eligible to appear in the Departmental

Fxamination. E.D. Fmployees of the Depattment whohave

L
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completed 3 years of services were also eligible
to appear in the said examination for recruitment
to Group D post. It has heen submitted that as
per circular E.D. Fmployees wery first slectedand
unfilled vacancies are given to casual labours
who had qualified the same examination. It has
heen submitted that it is not the case of +the
applicant that he ever appeared in the said
examination for Group D post. The recitals in the
couné¥r affidavit show that the Departmental
Fxaminations were held from time to time during
‘the tenure of the petitioner, upto 4.12.84. ks
the applicant failed to appear in any such
examination, thequestion of his posting as a
Group D employee would not arise. Regularisation
of services of casual labour is subject to
fulfilment of certain conditions on pasing of
test, satisfactory police verification and
medical fitness. The applicant was not engaged
after 4.12.84., It 1is not the ~case of the
applicant thathe ever appeared in the test for
regularisation prior to 4.12.84. Thus, the
applicant cannot claim, as a matter of right to
be regularised 1in a group D post unless he
gqualifies the test. As the applicant never
qualified the test his claim for regularisation
on group D post fails.

8. In viewof the discussions made above,
there is no merit in the O0.A. The same is

dismissed. Costs easy..

MEMRER (A) MEMBER (J)

Tucknow; Dated: = é._ﬁf.cﬁﬁ”

Shakeel/
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order by compe*ent aunthority has also no

been served upon the petitioner, Thus it is
crystal clear that in case of the petitioner

the malafldé intention has deliberately adopted

after ignoring all the mandatory provision
8 § p

glven in clrcular issued time to time by Opp .

Party o, 2 the highest authority

“

of *he departa
ment, Thugs it can be sald clearly that the

Opposite Party No, 3 mnd 4 commit*ted wrong

o

£

dishonoured and disobeyed the order of higher

D

a

authority passed. time to time and the impugned

\
!,

ice by which the services of the petitioners

not
came to an end as highly illegal punishment

in the eyes of law,

14- That regardinz the employment,

1t 1s well settled view of law that the employment
@ ) - : il b 1 EN

1s the fundamental guarantee of all incumbent

by virtue of provision laid down in *the consti,

tutlon of LiDIA, The humble petitioner there

(o7
w

after engaged and s*arted career as a casual

labour in the department in due hope that

his services will be rcgularised and they will
start ﬁheir fur*her career accordingly but the
Opposite Parties No, 4 under prejuiice intention
terminated the services of the petitioner by
issulng the impugned nptice as dnnexure o, 2
to this Wpit Petition on dated 27,5.84, This
Intention of Opposite Party No, 4 is hishly
arblfrary biased capricious in character and

amounting harassment and punishment for peti

A

tioner and also damaging the own career of

petitioners in vlolation of fundamental guaran-

bR B e e iac i oo aBRUD R B LS o :
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LONEers services
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to petitioner, and the p
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that the pe titioners w

highly discriminatopy

<0 illegal manner;
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Casual Mazdoor in the department without a
single day break in service also without

any inefficiency or unsultablility, Thus he
is deserving to be regularised in said post
and impugned notice 1s highly illegal béd in

law amounting punishment,

Ve Because the impuzned notice dated
27.5,1984 has not served upon the petitioper
and by virtgemof a mere communicetlon made

by incompetent authority knomn as R,<,chukla
arrangement clerk 1s highly lllegal, not
f1

according to law and the sald impugned notice

t be sald any order like termination,

canno
Vie Decause by virtue of Lampugned notice
onersservices has come *to an end, Thus
it is highly illegal bad in law and violating

every canon of service roles,

viia Because many juniors as already
mentloned than the petit oner ape still retaining

1. &1

in service while the senlor most petitionepr

(]

has been throwned out from employment is
highly 1llegal, dlscriminatory in violation

of Article, 14 and 16 of the Constitution of

India,

viii- Because the meritordéus services
of the petitioner has no* been considered by

Upposite Party No, 4 accordingly,
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is deducted from his @etual age,

S I

Sy & QaLly wWage worker should POSSES ne

L. 8

mindmmm educational guallilcetlon peescribead

fot the post,

£

It 1s also stipulated inpara 1 (d) of
O.d, lo, 490/4/77 Bstt (G) dated 10th Octobver,
1979 that casual employees who re engaged till
® goth March, 1979 other-wise than through the
employment egchange and whoare eligible in
all other res;ects may beregule rised without
insisting on the copdition referred to in para
1(d) (1) of arom of 2ist larch, 1979, I% has
Y been brought to the notice of *this Lepartment
that 1n cer%aim_c'ses, casual employees, through

recruited through employment exchanges, had

(] s

~N &

9 already crossed ?he.upper age limit prescribed.
for appointment to group 'L' post, with the r
regult, that facllity for regularisation can-

* be made avallable to them, In view of the
5fac* that the casual employees belong to the
economically weaker sactlon of the loclety a

Cat,f

N ST T S T NS e ko vl B A
ancd with zview TO avoid undue nar SiLp GL

1

them, it has been declded that such of the
casual employees as were recruited in various
“inistries, Uepartments and thelr attached and
subordinate offices vefore 21,3.79 may be COLlm
sidered for regularisation in Group 'D' pogts

. 1

%l} even though they may have crossed the age limit
M

4.

prescribed for the post provided they are other
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| ORDER SHEET ,
IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD -

X N | No. 55(15 of 198 (gg

VS,
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Date of
Date Note of progress of proceedings and routine orders . which
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IN THE CENTRM. ADMINISTRATIVE TRYSUNAL, LUCKNOW BENCH, iy megletrsr ¢ 71

= GQ/L\I ﬂ ) b}v\" '

| OF 199 .
On behalf of Respondents,

MISC,APPLTCATION NO,

In

Raﬂ'bﬂ .........I...... IR EIYEEREEREENENE N ] LR N XY .lo.......petitioner.

Versus

Uniﬂn Of India & ﬂthErS e Pe0so teta 0t Betae0san PR o..ResmndentS.

ead
fpnlication for Condonation of delay,

Respectfully SHEWETHs

1 That Counter-affidavit in the above case oould not be filed with

the time allotted by the Hon'ble Tritunal a2 s copy of the writ Petitien

‘ was not available in the office of the Sr, Superintendent , R.M.S. e’
Division,
2 That after great difficulties 2 copy of the Writ Petition could

be pbtained and comments were prepared én the basis of relevent of fice
reco rds,
3 That on receipt of the comments te Counter-affidavit has been
drafted and after its approval the same is being filed without any

‘ further delay,
4, That the delay in filing the Counter-affidavit is bonafide and

je 1iable tobe condoned,

-3 PRAYER ;-

fherefore it is respectfully prayed that for the facts & circum-
stances indicated above the delay in filing the Counter-aff idavit may

kindly be condoned and it may be taken on record,

) G

( counsel for Respondents)
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IN THE CENTRAL ADMINISTRATIVE TRI BUNAL, LUCKNOW BENCH, Q(/\
W
LUCKNOW, By, Baglatras ( /)
Application for Dismissal of 0.M. A Q{?’S /65’7
\N’\\ ¢
'/4._”_"7

By Respondents,

In

o.A0Ta. 19U oF 199707y

Ramo © ©9 0002000050y P29 000000080 0s000n0 900006000, ......Petitionar.

Versus

Uﬂion of India & Others 000 0900000 00000 POCOISCROBRDS Respondents.
LA 23 23 3

Respectfully SHEWETH:

That for the facts and circumstances mentioned in the accompaying

Countern.affidavit the O,A, is liable tobe dismissed at the admission

stage.

-3 PRAYER ;=

Wherefore for the facts & circumstances indicated in the
accompaying affidavit it is respectfully prayed that this Hon'ble

Tribunal may be pleased to dismiss the above 0.A, at the admission stage

for which act of kindness the respondents shall remain grateful.

) (o

( Counsel for Respondents)
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IN. THE CENTRZL AOMINISTRATIVE TRI BUNAL , LUCKNOW BENCH, Dy, Ragl {0y
LUCKNOW,
COUN TER-APFIDMAEF ON BEHAL £ OF RESPONDENTS.
In
Tehs NO. 1991/87 (T)
( WoPo ND,BE/85)
Ramoo e 09 0g ®0g .....-.....-.........................petitimer.
Versus
U
Uniﬂn Or India & Uthers o900 PPOSOOE N 00000, ..u..o-...ﬂespondent&
RRERXR
I, Jitendra Gupta, Sr, Superintendent of R.M,S.'0' Divisicn,
Lucknow do hereby solemnly affirm and state as under ;-
1, That the deponant has read the above Writ Petition and has
understood the contents thereof.
2, That the deponant as well conversant with the facts of the case

deposed hereinafter,

3 That in order that the Hon'ble Tribunal may appreciate the

submissions made hereinafter in their true perspective it is worthwhile

to give a bxief history of the case as under g-

-3 BRIEF HISTORY OF THE CASE s~

Shri Ramoo was engaged as Casual Latour in the Department in the

month of December,1978 for disposal of the work of Casual and occasional

nature as and when the work was available, He was not engaged against

C%JUX@(l{_V Contd, ¢ ee 2/~
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any post, appointment or vacancy, His work and conduct was f‘odnd
below satisfactory level. Ms evident from the incidence of 3-12-84 i

oiven in /nnexure R-1 to this C,A,, he entered the office promises of
Lucknow R,Me.S. Set=3 dtd, 3=12-84 in a state of drunkenness and forcibly
asked the Head Stg, Msstt, to engage his as extra on duty, His apparent
physical as well as mental state was found not fit to engage him for the
work, He entered into unwarranted gquarrel with the Head Stg, MAsstt.,

forcibly snatched the attendance register, Head Stg. hsstt's daily

toilet, He misbehaved with the Head Stg, Msstt, and used abusive and
unparliamentary language for the Head Stg, Asstt. The attendance

register, daily report of the Head Stg, @sstt, and rubber stamp of the

set were finally recovered after a thorough search from the toilet,

This incidence was investigated by the Superintendent (Stg),Lucknow M3,
Who made a report against the Petitioner vide letter Ne,Dy/B-2/1-C/84

dtd, 4=12=84 with recommendation for striking of f his name from the list

of outsiders and not to engage him further, Accordingly the petitioner

ot
was \enqaged after 4-12-84,
/

PARA=WISE COMMENTS ON THE WRIT PETITION,

Para-1s- That the contents of para=1 of the Writ Petition are not
admitted, It is submitted that the petitioner used to be engaged as
Casual labour in the Department for the work of casual and occasional
nature end not as skilled labour, He was never engaged against any
appointment or vacancy, The statement of the petitioner that he was
engaged upto 26-5-85 is not correct, He was not engaged in the

Department in any capacity after 4-12-84, His claim that he vas

engaged continuwusly upto 27-5-85 is factually incorrect,

N
@M\K’QG’V Contd,, ¢3/=
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Para-2; - That the contents of para=-2 of the W.P. are not admitted,
Circulars were issued from time to time by competant authorities of the
department for the revision of the rates of Casual labours as shown in
Sub Paras (1),(i1) and 3 (iii) of thw Writ Petition, tut these rates
were to be applied under certain laid down conditions in the respective

circulars subject to fulfilment of conditions given hereafter 3=-

(a) These orders were applicable only in cases of full time casual
labours,
(b) In case wehere revised rates wers found less than then current

local rates, the local ratds may continue to epply.

(c) The benefits of increased daily wages would not be admissible

to casual mazdoors in whose case the continuous spell of duty

are seperated by the period of morethan six months,

Para-33- That the contents of para=3 of the Writ Petition are not

admitted and hence denied and in reply it is submitted that Merely

because a person has put in minimum 240 days in each year in last two

years does not automatically meke him cualified to be appointed in

Group 'D? service, It only makes him eligible to appear in the depart-
| mental examinations. Besides eligible casual labourers, E, 6. Employees
of the department, who completed 3 years service were also eligible to
appear in the same examination for the recruftment of Group D', The ED
employees were first selected and unfilled vacancy after absorbing all

oualified £,0, employees, the Casual labour who had aualified in th-e

same examination were selected to fill up the remaining vacancies,
subject to satisfactory Police Verification and Medical Fitness, Depart-

mental examinations were held from time to time during the tenure of

%W Contd, s s+ 4/
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the petitinners engagement upte 4-12-84 it was his option to sppear

therein and he could have got the benefits of the scheme, |

Parg=-4s- That the contents of Para~4 of the UWrit Petition are
not admitted and hence denied and in reply it is submitted that the
petitioner was not a skilled labour, RExRaxxkisxsg MAs regards requl a—
risation of his service, it was not automatic and contents of reply
vide para-3 of the Ld.D-.. as above are reiterated, The alleqation of
the petitioner of meﬁting any harassment by the raspondent No, 4 are

an after thought and therefore denied, His statement that his services

were not % utilised after 27-5-85 is also not {correct, His sewices,

wars not utilised after 5-12-84 niven in fnnexure R=1 which formed suff-

$ctent and reasonable ground net to engage him further in the wider

interest of the service decorum,

D ya-Se fhat whereas contants of the circular as cuoted in Para-5

of the m."i. are not disyuted but petitioner's allegation of non-requl ari-
aation of his service in the Croup V'DA' post are not admitted and hence
denied and in reply it is submitted that recularisation of service in
froun 1ne nost are subject to fulfilment of certain condi tiens, and

renly to nara-3 of the WePs as oiven abive are ence again reiterated,

Diya=he fhat the contents of Para=6 of the W.P, are not admitted
and renly to para=3 and 5 of the WePs as 2bove are again reiterated,

;he allenation of the petitioner lebelled against respondents No,3 & 4

are not acceptable and hence denied,

Contd, s, e5/m=
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Para~7; -~ That +he cantents of Para-7 of the Writ Petition are not
admitted and hence denied and in reply it is submitted that the orders

dated.27-5..8_§ ordering not to utilise the services of the petitioner

has no bearing in view of the earlier orders issued vide Annexure R=2
which cateqorically ordered stopping his further engagement from 5-12-84
and accordingly petitioner was never engaged thereafter, It is evident
that orde=r dated, 4-12-84 vide @nnexure R-2 had been served upon the
petitioner and his signature obtained in token of having served the

said order dtd, 4-12-84, However, merely inadvertant inclusion of his
name in the order dtd,27-5-85 amongst others may not be a ground that

the petitioners services had been utilised in eny way after 4-12-84

Para~Bs- That the contents of para-8 of the Writ Petition are not
admitted and hence denied and in reply it is submitted that the peti-
tioner's claim of being a skilled labour and that he had put sewvice

against any vacant post are incorrect, The petitioner vas merely a

casual labour and he used to be engaged for the work of Casual and
occasinnal nature as and when aveilable., M@s hgs work and conduct was
not found satisfactory as evident from the contents of Annexure R-1,

' he was not engaged after 4-12-84 and he was informed in writing

accordingly vide letter niven as Annexure R-2, The allegation of peti-

tioner against respondent No.4 of malafide intention for wrongful

personal gain based on the orders dtd, 27-5-85 (Annexure-2 to the
oringinal Writ Petition) are unfounded, without any substance and

without any relevance and defamatory and the respondents recuest the

Hon'ble C.MA, T. to take the notice against the petitioner.
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Para=-9 s- That the contents of Para~0 are not admitted and in \feply

it is submitted that the petitioner was not a reqular worker as such

he is not entitled for the wages for the period the physically did

not work,

Para-10;~ That the contents of para-10 of the Urit Petition are not
admitted and hence denied and in reply it is submitted that the responss

dent No, 4 has not taken any arbitrary action in not utilising the servi-

ces of the petitioner after 4-12-84, Action taken vide letters attached

as Annexure R-1 and R-2 was fully justified,

Para-‘lﬂ;- That the contents of Para=11 of the Writ Petition are not
admitted and hence denied and renly to Pars-9 of the Writ Petition as

above is re-iterated,

Para-12;.- That the contents of Para-12 gf the Writ Petition are

factually incorrect and hence not admitted and in reply it is submitted

that since the petitioner was only a Casual labour, and not 2 regular
employee of the Department, as such his claim of having rendered a long
sergice uwithout a» single days break is dewoid of any merit , The
petitioner's services were not utilised after 4-12-84 on the proven
ground of his unbecoming conduct as contained in the Annexures R-1 & R-2,
The act of omission and commission taken notice of against the petition=-
er can not be covered under any length of service, whatsosver, render-
ed by him prior to 5-12-84, Further reqularisation of service of the

casual labour is subject to fulfilment of certain conditions &s given
in reply to Para-3 of the Writ Petition above,

cnn td. e 7//'-
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Para~3s- That the contents of Para =17 of the Writ Petition are not

admitted and hence denied and in reply it is submitted that the order

contained in letter No.13-1/14-0/08/83 dated, 2=5~-65 does not have any
effact as the engagement of the petitioner ceased aftar 4-12.84 when

his services were not used in consequence of the earlier effect of the
letter as given in Annexure R=1 & R=2 of this CsA.

Para-14;- That the contents of Para=-14 of the Writ Petition are not

admitted and hence denied and in reply to paras 7,10 & 13 are reiterated,

Para=15s~ That the contents of Para-15 of the Writ Petition are not

admi tted and hence denied and in reply it is submitted that respondent
No, 4 has not acted in any partition manner in not engaging the petition-
er on account of his proven unsatisfactory conduct as given, in Annexure

R-1 & R=2 of this C.A. and petitioner's allegations are unfounded ard

unaccep table.

Para-16s- That the contents of Para-16 of the Writ Petition are not

admi tted and hence denied and in reply it is submitted that the petition..

er was only a Casual labour and regularisation of his service was not
automatic hut was subject to fulfilment of certain conditions on passing
of test, satisfactory Police Verification and Medical Fitness, However,
as evident from Bnnexures R-1 and R-2 it was decided not to utilize his
seryices after 4-12-84 on the proven facts of his misbehaviour and

unsatisfactory conduct, Hence his allepation of arbitrary action by

l
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respondent No, 4 is baseless and devnid of any merit,

Para=i 7:- That contents of Para=17 of the lirit Petition are not

admitted and hence denied and reply to Para-16 of the Writ Petition as

given above is reiterated,

Para-18;- That the contents of Para-18 of the Writ Petition is not
admitted and hence denied and reply to Para-16 above is once again

reiteratecd,

Para-19s- That the contents of Para-19 of the Writ Petition are

not admitted and hence denied and in reply it is submitted that allege-

tions of the Petitioner against respondent No, 4 are devoid of facts
fs is evident from the contents of Annexures R=1 & R=2 of the C.M.,®
action of the respondent No.4 in not engaging the petitioner in conse-
auence was fully justified and there is no violation of any law under

the constitution of India, Action against the petitioner for not

utilising his services after 4-12.84 was taken on ite individual merit

eand carmnot be linked with other casual labours who containued as casual

labour even after 5-12-84 on their individual merits and demarits,

Para-20~z- That the contents of Pare=~20 of the Writ Petition are not

admitted and hence denied and in reply it is submitted that allegatiens
of petitioner against respondents are baseless and devoid of any fact,

In this connection reply to Para-13 are reiterated,

-
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Pare=213- That the contents of Pars-21 of the Writ Petition are
not admitted and hence denied and in reply it is submitted that thé
question of retrenchment does not apnly as the petitioner was not
emloyed against any appointment of the establishments permanent of ¥

temporary: hut was engaged for disposal of work of Casual and occasional

nature,

Para-22s=- That the contents of Para=22 of the Writ Petition are

not admitted and hence denied and in reply it is submitted that regqu-

larisation of Casual Labour in Gr,'D?! services was not automatic, 1In

this ocontext renly to Pars=3 of the Wyit Petition 23 given 2gainst

Para=3 of this C.A,

Para=23;~ That the contents of Para=23 of WeP. read with S.S.R.M(0)

Division, Lucknow letter NO.B=1/14-0/08/83 dtd, 27-5-85 and in the
context of Weit Petition No.2741/85 of 18-6-85 may not be applied in
the case of petitioner as he was not engaged after 4-12-84, 1t is
nrayed that petitioner's case be distinquished from the case under

Para-24;- 1t is prayed that the case of the petitioner be decided
senarate from the Case under WeP. No.2741/85 dtd,18-6-85 as given in
reply to nara-23 of W.P. as above as the order dt,27-5-85 does not

apply in case of the petitioner as he was not on the engagement

subseruent to 05-12-84

5. That the " Grounds " urged in the various parss (i) to (xii)

Contdes e/
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of the Writ Petition are wrong & misconceived as have been adequately

dealt with &n the above paragraphs and need no further comments,

6, That for the facts & Circumstences indicated above the petitioner

is not entitled to any relief prayed for in the Wpit Petition.
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~3 VERIFICATION ;-

1, the deponant above named, do hereby verify that the contents

of paras | are true to my personal knowledge and those

of paras 2 to 4 are based on records and legal advice

which I beljeve tobe true, No part of it is false and nothing material

has been suppressed, Sa help-@e-Ced,
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Ghri o odux Hed vankave »
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bpekng ye 19

L

Howo Dy/De2/1-C/84 doted ot Lw the 4,12.1004

[t hes been reported to this office that Shri amy
075 W ontered the nffice in Lucknow MK/ det, 3,912,804 in

St o deinkdng condition, He foresd the HSA to ongage him an
Extra, Haing in the deinking eondition he wes not enqgeged,

LITI xmﬁihly signed the attendance roglipter and Deily Report,
Thﬁﬂ.hm tnok away the attendsnee register of Group 'D' officin,
the dally report fubbar Stsm. of HSA and spare ragister and
mocenbly threw them in the Latrinn, Afitor o great search theen
mr¥icles were yeecovorad, Hno sbussd the HSA with unpaxl Lamantary
longunge . With qrost difficulty he could be made cut from the
#ffice, Please roemnve him fmmedistely and also sbeike off hin
Amme fram the 1i<% of cuteldere and vaport camplisnce atonee,

501/ -
Superintendent{Stq)
Lueknow AMS,

bucknoye19
Lopy to the LSRRI 'GY Dn., Lueknow for information
° &L neeessnry aetion and epprovasl,
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The GRELS%q),
Lueknow RHS

fine AL=2/0/C/Daep/B4 datod 4,12,.04

fey Py Your offiee memo no, Dy/d-2/1«0/84 dt,

LE R

In gamplianes to your offiee memc undoex
v feronse Shel fewos 0/6 hae besn removed end his neme
e besn eteuvek off from the ldet of 0/8 wee.f, 5,12.04
." ALl the Hosd Sortere & Mall Agents earxe baing inctzucted
rih be engagakhin wee o 5,12,84 with remarke on the ataff
mamen and sttendanee regletere,

Shed Reamoo G779 hee slsc boen Iinformed note
predingly by obtaining his signatures on the memo undar refer.
gren an 4,122,048,

Y/ -
Sub Necard OFficern,

RUS_'U' Dnes bugsknows1

Copy to S5RM '0Y Pre, Lueknow for Infarmation,

S s

Sub feeord Ufficer,

RIS 0T Aneskusknow.,
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~ Whereas the mérginally noted cases has been transferred
by Yo f he under thie provision of ‘the Acministrative
985 and registered: in this, Tribunal'as. above

im
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Writ Peition “"7 -~y ahe Tribunal has fixed datd of ok
of 1990, of the Court gf‘ 3 H4+ = 1990, The hearing
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arising out of'brder dated 11 70 zppearance is made on your

passed by i behalf by your some one duly authorided
/ Pt se

and plead on your behalf,

The matter will be hezrd and decided in your absence,
given under my hand-seal of'‘he Tribunal this g3

da\/ of 2" L] -1-9/vn
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Administrative Trp bunal Act XIII of.1985:and registered in this- Tribunal
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Bhawan,Opp, Residency, Lucknow,
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the matter will be heard and de:ided in your absence,
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